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Heard the lzarned counsel £or the

cheet (anns:ure z2-1) haz been iszued.

bz fore the dzziplinary authority or the

applicants. The charge-

The applicant has rushsd

v o this Tribanzl. H:z should make 2 representation

aathority icsuing the

charge-shzet and hiz representation should be considered by the

aakhorities acoording to law.

2. Ve will nok lite £o interfers =2t
vhen the applizant has‘not repressnted
or the

aunthority muthority iszaing the

applcant can move an application within a reasons®

sheet and the applicati

authority or the zuathority izzaing the charge-

ion/reprezentation shall bz Azcided by

the authority concerned according to law.
3. The A3z stand disposed of accordingly, with no orler as

to costs.
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